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Fifteenth Kerala Legislative Assembly
Thirteenth Session
Bulletin Part - Il

2025 February 10

No : 601

Statutory Resolution

The foliowing Resolution given notice of by Shri. K. N. Balagopal, Minister for Finance

has been admitted.

"Securities created and Issued by the Government for the purpose of raising
public debt or for any other purpose as may be notified by the Government in the
Official Gazette are transacted in the public market and to institutions under the Public
Debt Act, 1944. The Government Securities Act, 2006 (Central Act 38 of 2006) was
passed by the Parliament as part of the Reserve Bank of Indfa's recommendation to the
Central Government that a law was needed to make the administration of securities
issued by the Centrai or State Government and other related matters more transparent.
Although the said Act contains most of the provisions of the Public Debt Acl, 1944, as
part of the repeal of obsolete laws, repeal of the Public Debt Act, 1944 requires
amendment of relevant sections of the Government Securities Act, 2006 to protect
securities issued or exchanged by the Government in the public market under the Public
Debl Act, 1944. As the matter is included in the State List under the 7 Schedule of the
Constitution of India, it is necessary for the States to take a policy decislon on the
matter and pass a Resolution in their respective State Legislatures under Articie 252 of
the Constitution to enable the Central Government to repeal the Public Debt Act, 1944, In
this context, this House requests the Central Government under Article 252 of the

Constitution to take immediate action to amend the Government Securities Act, 2006.”

Dr. N, Krishna Kumar,
Secretary,



